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Erd vrf"r+rFrd +, qrffii d toq tgTqf{+, rrtr+-ffii *
eqi @6{ur cqrotrlr d qrq rto't drtt;

efu ffir+ffii * fqfrqfu + fdq snq${6 tl-dq
or-{safikr+ gFssren +1 qo e-ri a1 <r+a rfiqq rw i
6ffi'd tcMq +'ri qra cFst ol i{frsu ot{ qrq

o-{i + frs rBd Fg-ft q( i q6 qrqt tr 6ftsq fqFTqlil

3Tr+ qFsd d +ffi + fcFTqfor + fdq utfu< qt-tn
enqtfc+{riq-+, EFqtrEt +r erSrem lfi +'.t G d;
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MIIIISIRY OF AGRICTJLTURE

(Department of Agriculture and Cooperation)

NOTMCATION

New Delhi, the 22nd taruNY,2}l}

S.O. f 66@).-Whereas, the Registration Committee

constituted under Section 5 of the Insecticides Act, 1968

decided in its 26lst meeting held on 15'2-2006 that the

guidelines for minimum infrastructural facilities to be

created by the manufactuers as suggested by the Expert

Group shall be enclosed with all Certificates ofRegistration

ofchemicat pesticides for guidance to licensing authorities

of the State Departrnent to issue manufacturing licenses;

And whereas, the joint team constituted to inspect

and check the insecticides manufacnrring premises in the

State of Haryana with resPect to the fulfillment of minimum

infrasnucture facilities necessary for manufacturing of
pesticides found that certain manufacturers were not
maintaining the minimum infrastructue facilities required

for the manufacture ofinsecticides in their premises;

And whereas, show cause notices were issued to

such manufacturers as to why the vadous Certificates of
Registration granted to them should not be cancelledi

And whereas, the Registration Committee in its 293rd

meeting held on26-9-2008 decided that the Certihcates of
Regiskation ofmanufacturers who have notcomplied with

the minimum infrastructure facilities for pesticides, may be

withdraum;

Now, therefore, in exercise ofthe Po\Mers confened

by sub-section (2) ofSection 2? read with Section 28 ofthe

Insecticides Act I 96t (46 of I 968), the Central Gov€mment

after considering the recommendation ol the Registration

Committee and on being satisfied that the manufacturers

specified in this order have not complied with the mini

mum infrastructural facilities for pesticides and therebv

endangered public safery, herdby makes the following

Order, namely:-
ORDER

l.(l) This Order may be called the Cancellation

of Certificate ofRegistration Order' 2010

(?) It shall come into force on the dare of its
publication in the Oflicial Gazette.

2. The Certificates of Registration issued by the

Registration Committee to the following manufacturers shall

stand cancelled :-
(l) M/s. Jyoti Insecticides, Ishwar Industries

Building, Charkhi Dadri, Bhiwani (Ilaryana).

(2) Ivfls. Mahamaya Life Sciences (P) Ltd ' 1360, MIE,

Bahadurgarh (Haryana).

3. The State Covernment of HaD'ana shall take all

such st€ps in itsjurisdiction as it may deem tir for carrying

out execution ofthis order as per the provisions contained

in the [nsecticides Act, 1968 (a6 of 1968) and the rules

framed thereunder.
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